
CM-)  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH AT HYDERABD 

Contempt Case No. 	 of 1995. 

in 

O.A. No. 332 of 1993. 

Between 

A.P.Rao, I.A.S. 

	

	 .. 	petitioner 

and 

1. Sri N.R.Ranganathan, I.A.S. 

2.Dr. MtS.Rajajee, 
Chief Secretary to Govt, 
Secretariat, Hyderabad. 	 Respondents. 

_AFFIDAVTT OP THE PWIInQNER: 

I, A.P.Rao, I.A.S, 8/o A.V.Rao, aged 41 years resident 

of Hydeabad do hereby solemnly affirm and sincerely state 

as follows 

I am the petitioner herein and as suchi am well acquinted 

with the facts ofthe case. 

I filed O.A.No.332/93, before this Hon'ble Tribunal 
V 

for the following reliefs: 	I  
I 

onwards and oftenhewas posted to such, posts which was a 

limited currenc' and before posting him he was kept under 

compulsory wait before each posting. Posting him to the 

post ofDirector, Revision of Manuals in the office of 

the Commissioner, Land Revenue , A.P.Government is one such 

short duration post and hence he has prayed to quash the 

impugned order dt. 6-2-1993 whereby he was posted to that 

post. 

b) His second prayer is for a direction to R-2. to tret 
him eQual to other similarly pled I.A.S. Officess of 

unreserved cormrnnity while postingtm and to follow the 

O.Ns. dt 24-6-85, and 21-8-89 (Annexures VIII & 	of the 
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He has also preyed for a direction to consider his 

case for deputation to Central Government under the 

Cdntral Senior Officers steffihg pattern schcme or any 

other Scheme, inter-state Deputation or to transfer 

him to anotherstate cadre of his choice and also for 

c onsiderlinghi5 case for posting him in any autoncmous 

corporations/ Government of lindia undertakings'. 

3) The said O.A.No. caine up for final disposal after 

notice tothe respondents therein. The respondents therein 

filed their cainter affidavits,. Afterhearing both sides. 

this Hon'ble Tribal delivered the judgemet on 23.9-94, 

by the Hon'ble Member Mr. R.Rangaraj• The judget 

Copy is filed herewith as annexuze. TheTribunal directed 

theCentraj and State Governments in the following 
terms. 

Quashing of inpugned order ôt. 6-2-1993 does not 

arise in view of what is stated in para 6 above. 

As this prayer hasbecome infructus the O.A. is 

4 	 dismissed in so far as the said relief is Concerned 

R-2, is directed to consider the case of the appli-

cant Sympatheticiy as he belongs to SC community, 

in accordance with the instructions  in regrd to 

posting of I. .A.S• cfficers in various cadre posts in 

the state. R-2, has to keep in mind the various 

instructions when thea applicant's postthgs are made 

inthe State cadre especially the O.Ms. dt..' 24-6-85, 

and2j..8_89 ( Annexures v11 & IX of ci.A.) 
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R-2 has to followtherules fr such postings in the 

case ofthe applicant as is done inthe cases of 

dimilarly placed persons in the I.A.S. Cadres. 

c) Respondents are directed to consider the case of 

the applicant is regard to histransfer to other state 

cadre of his choice, or to send him on deputation to 

Central Government or posting him in any autonomous 

Corporations/Government of India undertakings as is 

done in the case of other persns in the cadre of lAS 

of A.P., cadre as per extent rulesa& instructions in 

regard to such deputations/potthgs" 

After the above judgement,ttfle 1 State Government, the 

second respondent herein file&a review application 

before this H.on'ble Tribuhal, without implenentingthe 

judgement of this Mon 1 ble Tribuhal made in O.A. No.332/93, 

dt. 23.9.94. This Hon'ble Tribunal after hearing the 

review application, confirmed tie judgement in O.A.No. 
i. 	

332/93, dt. 23-9-94 and dismissed the review application 

on 9.12.1994. In the said review application, the 

second respondent herein made nurnthr• of allegations 

againstme. This Honlble Tribunal after perusing the 

relevant records and hearing both the parties, was 

pleased to reject the contentiond ofthe State Government 

observing that the saidallegations are not relevant for 

cxonsideration ofthe review petition. 

4. I respectufly submit that after ti-e judgement dt. 

23-9-94, I gavea representation to' the then ChIef Secretary 

to the State Government on17-1O-1994, After "the dismissal 

ofthe review application, again I sthmitted anoiUt-1 
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representation to the 4th respondent herein' 

requesting them to issue suitable postings o±'ders to ue 

on par with the other similarly,  placed I.A$. Officers who are 

my batch-mates in the I.A.S. Cadre. Till today, the 

repondents neither considered my representation nor 

implenentedthe judgement of this }-Ion'ble Tribunal. 

FA4 
nt he 5. The 	t rsspon-"rein issued G.O.R.No.6873, Gen. 

Admn. Dept., dt. 28-12-1994 by extending the post of 

the Director of Revision of Manulas till 28.2.95, and direc- 

ted ne to continue as Director of Revisjonof Manulas 

without considering the judgemebtof this Mon'ble Tribunal. 

Subsequently, I applied for leave forthe months of January 

and February, 1995, and on 1-3-95, I made a representation 

to the second respondent herein for issuance of postings 

in any cadre posts on par with my lAS Batch -mates a& 

other similarly placed officer (lAS) 	It is pertinent 

to mention here that the post of the Director of Revision 

of Manuals is created for a period of one year from 1-3-92 

to 28.2.93, and subsequently extended from 1-3-93 to 28-2-94 

and the said extension of the post was not communicated 

to me. The respondents also have' not mentioned aboutthe 

extension ofthe said post upto 1-3-94, in the counter affi-

davit filed before this }-Ion'ble Tribunal 

6. I respectuflly submit that the second respondent herein 

iseed memo No.910/SpLl4/93, dt. 10-3-95 wherein it is 

mentionedthat the post of Director of Revision ci Manuals 

is continued beyond 28-2-95, and I wasfurther requested 

to rejoin in the said post in the office tiE the Commissioner 

of Land Revenue, This Fmo dt. 10.3.95 is contrary 	the 

/ 
Corrections 	 Dez6nt. 



--I  

:5: 

judgernent dt. 23-9-94 of theisHon'ble Tribunal. in 

the said judgemehtin para 9 (b) it is categorically 

directed that respondent No.2 to consider my case 

as I belong to SC commanity in accordance with the 

instructions in regard to the posting of lAS Officers in 

various State cadre posts and further directed that 

2nd respondent has to keep in mind the various instructions 

issued by the State and Central Government particularly 

in O.MS.NO. St. 24-6-85, anI 21-8-89, and that this 

Hon'ble Tribunalfurther directed the respondents to follow 

-f 

	

	the rules for my postinig as is done S-i the cases of similarly 

placedofficers inthe I.A.S. Cadre. Without following 

the abrye directjonsof the Hon'ble Tribunal, the second 

respondent intentionally and wilfully issued memo dt 

10.3.95, Theabove circumstances ofextending the postof 

Director of Revision of Manuals be 2'ond 28.2.1995, clearly 

attracts the provisions of the contempt of courts Act and 

the conduct of the respondent No.2 herein clearly shows that 

the respondent No.2 wilfully and intentionally flouted the 

orders ofthis Hon'bleTriburial made in O.A. 332/93, dt. 

23-9-94, I further submit that I was not given any cadre 

post since the last 10 years. One way or tt other the 

respondents herein are ruining my career as I belong to 

S.C. commlmity. The respondents are prejudiced against n 

because I approached this Hon'ble Tribunal for redressal. 

All my batchmates are posted in cadre posts and as Dist. 

Collectors whereas I was not given any cadre postand I was 

not appointed as District Collector forthe last 10 years. 
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7. The respondent are also wilfully flouting the orders 

of this Hon'ble Tribunal r e gr ding my transfer to the 

other State cadre of my choice cr to send me on deputation 

to the Central Government or posting me in any autcflomous 

Corper ations/Governirent of India undert&cings as is dcne in 

the case of other lAS cadre officers of A.p.cadre as per 

the existing rulesand instructions with regard to such 

deputations and postings as directed by this Hon'ble 

Tribunal.c beaarnc This is al.so not foflowed by the first 

respondent herein. I learn and believe the sane to be 

true that the Statecovernment has r ecokrnended my nan 

to the Central Government tot inter-state transfer or on. 

deputation to the Central Government. The first respondent 

herein did hot consider the recormiendations of the State 

Governnent and did not implement the orders ofthis 1-{on'ble 

Tribtjnal at. 23-9-94, made in 0.,A.No. 332/94. 

8. It is pertinent to mention in this connection that 

the post of Director of Revision of Manulas in the office 

of the Commissioner of Land Revenue has been treatedas dumping 

ground. There are no facilities for dunctioning 	of an 

lAS officer of my seniority, such as a furnished AC room 

Car, telephone and A Attenderetc.whereas my junZors 

working in the CIR's cf fice are provided with all the 

facilities above mentioned. Those facilities are not provided 

to me with an intention to harrassirnt M and humiliate me 

by not providing them showing discrimination among the 

I.A.S. officers. My juniors by 5 to 6 years aregiven posting 

as Collector/Managing Directors whereas I am ignored 

and I am not considered for thse posts dur 
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The term of the post of the Direcor (RQM) in t1v CLES, 

is being deliberately extended forthe past three years 

in utter violation of the court orders, without any 

justification whatsoever, as explained above, only with 

a view to insult and humiliate me, because I have 

approached thisHon'ble Tribunal, for appropriate relief 

in this regad. 

I further submit that this on'ble Tribunal 

was pleased to further direct the respondents  at pan 

7 of tit judgement not to discriminate against me in the 

matter of postings and also follow the rules and regula-

tions quoted by me in 0.1,4s.No, dtl. 24-6-95, and 21-8-89, 

while issuing pOsting orders to me. This was not adhered 

to by the respondents and the, respondents are deliberately 

giving ex.cadre posts to tie for the last 10 years. i.e. 

ever since I was re,-instated to duty by the orders of the 

Hon'bJ,e Central Administtative Tribunal, and the Supreme 

Court of India, in the year 1987, only with an intention 

to harass me personally and ruin my Career as I belong to 

S.C. commtmity1whereas the other lAS Officers, who are 

far junior to me are given cadre postings and posted as 

District Collector andM.D. of prestigious Corporations, 

throughout their career. And I am deliberately singled out 

for this kind of harassment for the last 10 yEs, only becau5e 

I have approached this Hon'ble Court, for appropriate relief, 

against their illegal suspension and Continued harrasrnent 

duringthe past ten years. 
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10. I 	 I theiiore pray thattnasi-Ion'blIe 

Tribufa1 aa:be pleased.topuDlsh the respondents 

	

F 	 I 
herein dr Vioiating themdeks of this HàzYble Tribunal 

!: . 	t dt. 23.9-94, made in 0.A.No.332493, and as's such other 

or orders, Ws this  Hon'ble Tribunal deems fjt and proper 

	

inthecircumstandés ofthe case. 	 I 

8th and last'págè 	H 
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Solemnly afrmedand signed 

4 before me this the 6th Nay,1995, 

atHydeabdJ 

	

I! 	 H 
I 	 I! 

F 

r.Advocate,Hy.derabai 
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IN THE CENTRAL pmUNISTRATIVE TT&BUNaHY9ER/k8A1) BENC-1 
AT IiYDERAI32.0. 

	

CP.28/95 in 	 I  
OA.332/93 

Date of order:13-7-95. 

Between: - 
A.P.RaO. 	 .... 	App1icatit. 

And 

Sri N.R.Rangaflfladhafl,I.A.Ss 
secretary,Ministry of Personnel kffaitS,i 
Union of India, Horth B lock, 
New Delhi. 

Responeflt. 

Counsel for the AppliCafltMr.V.V.rabh&car Rao, 

Counsel for the Respondeflts:Mr.N.R.DeVa Raj,Sr.anc. 

COR4N: 
HOntble Nr.Justice V.Neeladri Rao,Vice Chairman 

Hon'ble Shri A,B.Gorthi,MetteE Administrative. 
Hon tble  Tribunal made the following order:- 
As it is 	 - 	 - - 

that the respondent$ herein was transfrred this CP 

-nrwitRont 

 

;Ls not m,3ifltaiflDle. Accordingly 
it is dthmissed. No cos s. 

Cow to:- 
1.Sri N.R.Raflgefladhafl,I.A.S, 

secretary,I4]niStrY of Personne 
Affairs,UniOfl of India,North E 

1i 
3.One copy to Mr.N.R.DeVarai,Sr. 
4,0ne copy to Mr.I.V.R.K.tttthy,  

- 	 A.P.CP.T.Hyd. 
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THPFD BY 	 C}t€D BY 	

C 

COMPARED BY 	AP.OVED BY 	- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD. 

THE HON 'BL MR. J1JSTICJ,AW 1fRAO 
VICE CHAIRMAN.. 

A N D 
tC1%AjJII) 
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M.AJM/GtfrNo.
in 

9f/c?c T 
OA. No. • K3 S•3 

Admited and Interim directions 
issuSçl. -- 

Allowe 

Dispose's of with directions. 
DismissedA_— 	- 
Dismisscd - as withdrawn 

Dismissed\fOr default 

Ordered/Rei'qCted. 

TTT 	< 

- 	J Ciatral 
- 	. 
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